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Versus

1. Shri S.P. Aggarwal,
Secretary (Medical)
Govt, of N.C.T. of Delhi

Delhi Govt. Sachivalaya,
I.P. Estate,
New Delhi

(By Advocate: Shri Vijay Pandita)
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By Justice V.S. Aoaarwal.Chairman

.... Petitioners

.... Respondent

Learned counsel for the respondent states that

the speaking order has since been passed and copy has been

given to the learned counsel for the petitioners.

2. Learned counsel for the petitioners states that

the applicants, if so advised, taiiM' take appropriate legal
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recourse in law.

3. Since the direction of this Tribunal has been

complied with, the rule is discharged.

( V.kT Majotra )
Member(A)

( V.S. Aggarwal )
Chairman


